
Regional Office

Raiasthan State p6ilution Control Board
Shiv Singhpura Housing Board' Nawalgarh Road' Sikar-332001

Date: o4-o 1- {o{rf
RPCB/RO-Sikar/Gen.-2401 t "38

To,
The Registrar General'

National Green Tribunal (Cenral Zone Bench)'

BhoPal

sub:_ Report of Joint committee constituted in 16212023 (CZ) inthe matter of Jan

JagrulrilaSevaSansthanV/sStateofRajasthan&,othersorderdated

07.11 .zoz3passed by Hon,ble National Green Tribunal Cenral Zone Bench

BhoPal'

Ref:-orderdated0T.ll.2oz3passedbyHon,bleNGTCenralZoneBench,Bhopal.

sir' 
with reference to above, prease find enclosed here with report of Joint committee

for kind consideration'

Encl:- As above

Phone: 01572-2+8009, e-mail: rorpcb.sikar@gmail'com



I

JOINT COMMIEEEE CONSTITUTED INREPORT OF

L62/2023 IN THE I{ATTER OF JAIIo.A. NO.

JAGRT'KTA SEVA SANSTTIA}I v/s STATE OF

RAJASTTIAN & orHERs oPE@
PASSED BY HON'BI.E NAEIONAL GREEN TRIBUNAI

t.

CENRAI. ZONE BENCH BHOPAI.

That Hon'bl-e Nationaf Green Tribunal has

been Pleased to Passed order dated

07.11 .2023 and constituted a joint

committee consisting : -

7. One rePresentative from the CoTTectot

Jhunjhunu, Sikar,concer:aed (Churu,

Rajasthan) .

Chief MedicaJ- Officez, Distriet

Churu, Jfuttjhunu, Sikar, Rajasthan'

One rePresentative from State

PoTTution Control Board, Rajasthan'

In each district the concerned District

Magistrate, CMO and Regional Officer shal.l

be the Member of the Conunittee and submit

the rePort separately with regard to their

Districts.

2.

3.
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L.

?

The Corurittee is directed to visit the place

and submit the factual and action taken

report within six weeks. The State pCB wiII

be the nodal agency for coordination and

logistic support.

2. That in pursuance to order dated

07 . 11 .2023 , District CoJ_l_ector appointed

SDO, Sikar and State poJ-lution Controt

Board appointed Regional Officer, Sikar.

A copy of the orders are submitted

herewith and marked as Arrnexure-l .

Hea1th Care Facifities (HCFs) are covered

under Red category. AIl the Heal_th Care

Facil-ities (Hospital, Nursing Home,

CIinic, Pathological lab, etc. ) covered

under Biomedical Waste Rul-es 2016. State

PoLlution Control Board Grant

authorization and consent after ensuring

valid Membership of Cornmon Biomedical

Waste Treatment Facility (CBWTF) for

disposal of Biomedical- Waste.

i . CBI,{TF f acility operated by lti/ s

Instromedix (India) Pvt. Ltd. and

Page 2 of 6



3

collected Biomedical Waste from aII

the Heal-th Care Facilities (HCFs) in

Sikar District area and disPose at

Jaipur Plant established at Gram

Khori Ropada, TehsiI Sanganer and

District JaiPur. M/s Instromedix

( India ) Pvt . Ltd. having val-id

consent to operate and authorization

of the State Pol-lution Control Board'

ii. A CBWTE site is proposed at 'fhunjhunu

for disPosal of Biomedical- Waste

generated from District Sikar,

Jhunjhunu and Churu.

iii. Nagar Parisad, Jhunjhunu issued

l-etter of acceptance to M/ s

Instromedix (India) Private Llmited

for Establishment and Operational &

Maintenance of Common Biomedicaf

Waste Treatment Facility (CBWTF) on

*DBOOT" basis on 26.71,.20L5. Nagar

Parisad Jhunj hunu has made

MOU/Agreement for rate contract with

Page 3 of6
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CBWTF Facility operated by M/s

Instromedix (India) pvt. Ltd. on

05.05.2077 and granted consent to

coLl-ect Biomedical Waste generated in

al-l- heal-th care facil-ities in

District Sj-kar,,Jhunjhunu and Churu

vide l-etter dated 07.09 .20Lg. An

agreement has been made on 08.06.201,1

for the land situated at Khasra No.

522 Derwal-a for establishment of

CBWTF. Due to Administrative reasons

Munj-cipal Council, Jhunjhunu has been

canceled above mentioned Lease Deed

on 16. 01 .2019. Another l_and has

identified at Khasra No. 176, Near

Moda Pahar, Jhunjhunu was al_so

cancel-ed 72.06.2020. Municipal

Council-, Jhunjhunu has identified

another land Khasra No. 20L, Moda

Pahar, ,Jhun j hunu total area 1,0624

SQMTR to establ-ishment of Common

Biomedi-cal Waste Treatment PLant

(CBV{TF) . Nagar Parj-sad, .Ihunjhunu has

f +'9
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5.

made Agreement with M/s fnstromedix

(India ) Private Limited for

Operational &Establishment

Maintenance of

and

4.

Common Biomedlcal-

9{aste Treatment Facility (CBWTF) on

*DBOOT" basis on 04 Sep. 2023 and

work in progress.

A copy of the detail-s is submitted

herewith and marked as Annexure-2.

That, thereafter, it has been decided

that a joint inspection shoul_d be held by

the j oint committee and concern

departments. In pursuance to aforesaid

decision and Divislonal Commissioner,

Sikar l-etter dated 18.09 .2023, j oint

inspection was hel-d on L4.L2.2023. During

sudden visit of Government and private

Hospitals by the joint team, segregation

and col-l-ection of Biomedi-cal- Waste was

found as per BMW Rul-es and no Biomedical-

Waste was found mixed with Municipal

Waste at the level- of HCF. Joint

Committee al-so visited Municipal SoIid

Page 5 of6



6.

Waste disposal site and no Biomedical

Waste was observed at the si_te.

The committee al_so took photograph of the

site. A copy of the joint inspection

report dated 14.L2.2023 along with
detail-s and photographs is submitted

herewith and marked as Annexure-3.

Report is being submitted

perusal of Honrble TribunaI.

for kind

Sub cGlr
Sikar

Regional Officer
R.P.C.B., Sikar

t+q srF.l-cFfi
rrqrprrr q-{cq i+q-.*q qrsa

rft6{

Page 6 of6
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1.

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
phone : 0 I 4 I - 27 16804, 27 16800 e-mail : member-secretary@rpcb.nic.in

Helpline No. : 0141-27L6877

No. F.10 (535) pJCB/LegalA{Gr/2oB 
f A6g8- o?6rs

l. Regional Offtcer,
Rajasthan State Pollution Control Board,

Sikar.

oate: oJ/f{/Ootg

2. Regional Offtcer,
Rajasthan State Pollution Control Board,

Jhunjhunu.

Sub: - Hon'ble National Green Tribunal order dated 07.11.2023 in Original application No.

162/2023 (CZ) Jan Jagrukta Sewa Sansthan Rajasthan Through Its President Vs

State of Rajasthan & Ors.

Sir,

With reference to above subject matter, it is to inform that the Hon'ble NGT by order dated

07.11.2023 directed inter-alia as follow:-

"75. We deem lt just ond proper to coll a rcport on the motler in issue ln present Original

Application,lrom o toint Committee consisting of t
i. One representotive from the Collector concerned (Churu, lhunihunu, Sikat, Rolasthdn),

ii. Chiel Medicol Olficer, Distrlct- Churu, thunihunu, Sikor, Raiosthdn'

tii. one representative lrom stote Potlution control Board, Raiosthon

16. ln each district the concerned District Magistrate, CMO and Reglonal Olficer sholl he the

Member of the Commlttee and submit the report seporotely with regard to their Distl,icts,

17. The Comrnlttee is directed to vtsit the place and submlt the foctual and ac6on taken repoft

within slxweeks. The Stote PCB wlll be the nodal agency for coordination ond loglstic support."

You are hereby nominated as member of the committee and also appointed as Nodal

Officer on behalf of RSPCB in your jurisdiction with the direction to ensure compliance of

Hon'ble NGT order and file the cornplianee report of order dated 07.11,2023. The Hon'ble NGT

order dated 07 .LL.2023 is enclosed with this letter for ready reference.

Enclosed-As above
(vijai N.) 0ln

Member Secretary tt-'

copy to fouowing for information and for-complian"" orH$tgrftdUlaGa
1. District Collector, Sikar/ Churu/ Jhunjh Digitally signed by

Ed*9p61;6nffilertr

otc
Member Secretary

2. Chief Medical Officer, District- Sikar/ Chunr/

Reason:

Annex.-1
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qIqTEIH $T6r{
qilqlilq fGrdr Ei,=irrcu, Tft+,s

Ilnrnll-kl- deV,dnr..slka r@gtralldom

friTfr:- ftllrrs/zon/ 8,5\' W*A/.lL"41.tS,

oTreqr

qrft rrfiq ERil qifhF'{rr + oIrtEI ffi ot.tt,zoiz Wil fftliTq io'

rcz/zoze (fide) G[816, itmElrrfiif,Tll tql TiwIH vclqo;fa ry !,r..f,r+Jrn qvq 4

sr.q,) d ils ,rBf, Tfg-ffi sftfrr fr irreoe 3l[0mrfl, qfr,m frl fuair qdWr, qra-ir

sr sfrftlB ntrf, foqr qrf,r t t

rtgm Hfrfrr frfqtFfficildt fr flfiEari ?nfr Erm @ tw t W wqt
d riiiq i o. Tffi 6ftr s1hr,{ur d srri?Tqffi nqff, fqrq w $H trffirqr
qnr gfrfrn orI

nqw;- fuors/zon/ &94
sfrfrH:-(trTrd llti grrffifr otfiqr#. fr;-

r. smg.E sffr6T€l, ffi dr qm+ref 
I

, Tqfrfr--ffiI Iq fixE?a sfffil (gg,q1 Ffrrfr sEis), €]4's

ff6{ i

a. trErnatd gi fuf*n ,n q'-wr qrfits tEqE ?itr-q \s'sidt{ 3rsrflr6{,

ffwr
s, ffim, fi F@fdl qtsa? frfomrr-q, frT'ql

Scanned with CamScanner
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Irrllf
MUNTCIPALCOUNCILJHUW

No. cT L, k
Letterpf Agpeptancc

To
Mls Instrornedi.x (lndia)Pvt. Ltd.,
I0, Joshi Bagh, Sayyad ka Catta,
Tonk Road Jaipur

Date- Z-E

sub;- Establishment and operation & Maintenance of common Bio-
Medical Waste Treatrnent Facility (CBMIVTF) on..DBOOT',
basis fbr Municipal Council ftunjhunu (Sikar, Churu)

This is to notifr you thar your Bid dated 30.06.2015 for exmution of
the Establishment and Operation & Maintenance of Common Bio- Medical Waste

Treatrnent Facilitl,' (CBMWTF) on "DBOOT" basis for Municipal Council Jhunjhunu

(Sikar, Churu) for the Accepted Contract Amount of the equivalent of Rs. 100.00 Lacs that

is Rs. One hundered Lacs only as Total Basic Cost of Works as corrected and modified in

negotiations and in accordance with the tnstructions to Bidders has been accepted by the

Commissione,r, Municipal Council, Jhunjhunu. The date of cornmencement and

completion of the works shall be 12 months for establishment ofthe plant with 20 Years of
Operation & Maintenance.

You are requested to furnish the Performance Security/ Performance

Security Declaratiun rr ithirr 30 Days in the form given in the Contract Fonns for the sarf,e

foran amount equit:alc-ttt to Rupees 5.00 Lacs within 30 days of notificationoftheaward

valid up to 60 da1's aller the date of expiry of Defects Liabiliry Period and Maintenance

Perio4 if applicable, and sign the Contrac! failing rrrhich action as stated in suh,section2

of section 42 of the Rajasthan Transparency in Public Procurement Act, 20lZ and

Instructions to Bidders shall be taken.

This Letter Of Acceptance incorporates the conditions mentioned in

the Bid docurnents as well as the conditions mentioned below:-

E : \XEtrl\H i ndi 5 h.doct450

Annex.-2



lo

l. After successful operation ol'tfie ptant for I yetr, incfease of 3o/o on basic rates for

*i.,y year of su.,..esstul operation will be adhissible i,e. after 1 year basic rates plus

3% of basic rates.

2. Establishment of common bio-medical waste treatment facility (CBMWTF) is to be

done lvithin 1? rrronths on land available with the authority'

3.

4. AII the Temrs & Corrditions ofRFP sha

5. A icable'

6. di and Handing Rules 20l l for

te t is to be given bY concerning

Local BodY otr lt:tse as Per rule'

7. Payment will be rrrade by the Bio Medical Waste Generator'

lVlunicipal Corrncil J hunjhun u

Date-
No.
Copy:-"r, ps to Hon'ble \,lirrister LSG & lJDH-Govt, of Rajasthan.

2. PS to Chief Secrctary-Gorrt. of Rajasthan'

3. PS to Principal Secretary LSG, CoR'

4. PS to Director Cum Joint Secretary, LSG'

5. PS to Secrelary h4edical & Health, Raj'Jaipur-

6. PS to Secretarl' Animal Husbandry, Rai'Jaipur

7. PS to Secreta4 !:rtvironment Deptt, Raj' Jtipur

8. pS ro Spl. Seci. 1{eclical & I"lealth Deparlment Raj. Jaipur'

9. Nlember Seurertrrl' RSPCB, Raj' Jaipur

I o.conrmission er M unicipal council sikar/churu

I l.ChiefAccount ot'Lircer, DLB Jaipur

lZ.Director, Medical & Health Deptt, Raj' Jaipur'

I3.Chief Medical & Health officer, Jhunjhunu/sikar/churu

I 4. Chai rman, M urr i c i pal counc i l, Jhunj hunrlsikar/churu

lS.Presidnet, Prir,ate ittrursing Horne & Hospitals Association' Raj' Jaipur

l6.State Secy. Indian Medical Association Raj'Jaipur

I 7. D istr ict ColI e cttr r, Jhunj h un r./ S ikar/ Churu

I 8. ExecutivE o fi ice r lvlu n ici pal Board Mukundgarh

lg.Guard File
";rL'-/*'

Coffrmissioner
Municipal Council Jhunjhunu

E:\XtN\fl indi 5h,docx49 t
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INDIA NON JUDICIAL

Certiflcate No.

' Certilicats lssued Date

Account Reference

Unique Doc. Beference

Purchased by

Description of Document

Property Description

, Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

Qovqrlrye_nt of National Capital Territory of Delhi

e-Stamp

1N"D12830971317963P

03-May-2017 01:40 PM

TMPACC (lvy dt70880U DELHT/ DL-DLH

suBt N-01D170880356348 1 781 64079p

INSTROMEDIX INOIA PVT LTD

Article 5 Goneral Agreement

Not Applicable

0
(Zero)

INSTROMEDIX INDIA PW LTD

Not Applicable

INSTROMEDIX INDIA PVT LTO

s00
(Five Hundred only)

-. Please write or type below this lrne- , - - - -

MOU / AGREEMENT
This agreement is made o" Aillal aay of S. f. ra l7 between MIS Instromedix
India Private Limited, A5-A6, Ranjit Nagar commercial Complex, Pragati Chambers,
New Delhi - 110008 the consortium Partners (which expression where the context so
admits includes his heirs, executors, administrators and assignees), hereinafter, called
the Contractor of the one part. 

AilD

The Municipal Council, Jhunjhunu (Rajasthan) through the Commissioner/ Executive
Oflicer (which expression where the context so admits includes his successors and
assignees), hereinafter called the employer/ Concerned l.ocal Body, of the other part.

WHEREAS the employer is desirous of scientific disposal of Bio Medical Waste (CBWTF)

for the entire Areas of Churu District, Sikar District & Jhunjhu
nodal agency Municipal Council Jhunjhunu. For lNSTfO\ff

Ff,iq qqe

rA)PVT. LTD.

Contd....2/-

Stelutory Ale.t:

h*f;ri:"si'6iii"''"



lL.

:i2:i
WHEREAS the contractor of one part has ofiered his consent for this purpose on dated
0f .06.2015 mentioned hereinabove and.

WHEREAS the employer has accepted the said offer and issued a letter to give conscnt
and contract vide letter number 944 dated 26-Ll-2OlS.

The said plant will be establiohed on Design, Build Own Operate and Transfer
(DBOOT) basis without any ftnancial assistance from the concerrl Municipal
Council or the State govemment.

All relevant and concerned norrns, guidelines, directions instructions and
legislation issued from time to time by the State government of the Central
Government or by Competent Authority agency/ department, shall have to
follow by the Contractor in up gradation, instelLation and operation of plant for
the purposes.

Necessary approvals required for execution of the project for Government of
India, Government of Rajasthan, concerned vidhyut vitran Nigam Limited
(VVNL), State Pollution Control Board, Forest Department or any other
institute/ organization will be the prime responsibility of the Contractor.
However, any assistance required, which does not have linancial implications
will be provided by the Concerned Local Body.

All taxes payable if any during or after the execution of the plant wilI be paid by
the contractor.

District kvel Committee/ State level Committee, as applicable, shall have full
right to rescind the contract in case contractor defaults or fails to perform the
contract/ Agreement by way of not fulfilling the terms and conditions of the
contract or has changed the land use of the land allotted to him for the purpose
or the land remains unused for more than 6 months. In such case, contractor
shall have to hand over back the vacant possession of the land; concerned local
body shall immediately take over the possession treating further occupation as
encroachment.

Contractor will arrange electric and water connection inside the plant at his own
cost. However, approach road up to plant site, Street Lights & Plantation outside

ii)

iii)

iv)

vi)

I it is
81.
l{o

Item Approved
RaterI For collection, transportation,

Bio Medical waste Management and Handing Rules 20l l (above 30
Beds) per bed/ per day charges to be realized by the promoter

Rs. 2.85 per
bed per day

2 For collection, Transportation, treatment and disposal of BMW as per
Bio Medical Waste m€rnagement and handing Rules 2Of f (l to 3O
bedsl per month ctraqges to be realized by the promoter

Rs. 2250
per month

3 For collection, Trans
Bio Medical Waste

centre, Blood Bank, Dental Clinics,
generating BMW per month charge to

Rs. 2000
per month

4 For collection, Trans
Bio Medical Waste
Veterinary Hospital, Veterinary Polyclinics and Veterinary labs per
month charges to be realized by the promoter.

Rs. 2000
per month

5

by the promoter

Rs.3500/
Month

vi0

I

the Plant Area is to be arranged by concern ULB Couucll
LTD

Contd-..-3l-

/Auth, Sign.

Jhuqfhunu). For



\3.

viii)

ix)

xi)

xii)

x)

::3::

The contractor has to enter into a lease agreement for 20 years from year 2017
and paying annual lease @ Rs. I per Sq.Mtr.to Municipal Council Jhunjhunu
since the land allotted.

Ttre contractor is expected to upgrade the technologr from time to time at his
own cost if required under any legislation or orderrs of State government/
Central Government or any other legal/ binding directions form Competent
authority and the technologr shall be got approved from the RsFcB by the
entrepreneur.

Competent authority and/ or authorized Offrcers of State government of
concerned Local Body/ employer shall have full right to inspect the whole
system including landfill site, plant etc. as and when throughout the agreement
period.

Weighbridge, if required, shall have to be installcd by the contractor at his own
cost.

The contractor shall be responsible for Collection of Biomedical waste from all
hospitals, Nursing homes, Medical Clinics, Medical Laboratories and Diagrrostic
Centers etc generating bio mcdical waste from entirc arca falling in Chunr, Sikar
& Jhu4ihunu District oory as per RSPCB/ CPCB Rules. No entreprrneur shall
encroach the area of othcr cRtrcpncneur.

It shall be the entire respoasibility of contractor to collect, transport store and
dispose of bio- medical wasts after due treatment within specified times as per
rules.

The contractor shall have to submit his own details rcgarding' Scope of
Work......Clear cut 'Aetion Plan" for successful implementation of the work
allotted.

The contractor shall be frcp to usc/ sell on his own any by- products/ end
products (energl, [tanure, compost or any other eco- friendly forrr etc) dwing
the process for which he riuill have to abide by/ comply with the directives/
provisions of the relevant rulea, tegulations, legislations and policies etc, of the
Central government/ State government).

The contractor shall have to abide by the rules & regulations, guidelines of the
Central government/ St8,tc Bolrernment issued from time to time in this regard.

The contractor and employer shall abide by the policy for management of the Bio
Medical Waste in Urban Areas declared by the State Government vides no. F 55
(86) SL TDLBI2OOL/7I2 dated, 10.10.2001 and amended made in 87/2OOT
dated 28.1O.2OO4

The contractor shall ensure adherence to execution ofworks based on approved
quality and take adequate precautions in observing safety of personnel and
property.

The contractor shall also provide all data, Documents and inforuration to
concerned Local body or authority from time to time as prescribed during
execution, operation and maintenance of works plant.

The contractor shall not enter into any other business other than the work
entrusted to him Govt. of Rajasthan concemed local body within the premises
of his olrration.
The contractor shall make necessary arrangements with the reputed
manufacturers/ supplies for procurement and instellation of required
equipment of the project. The contractor shall be responsible for successful
erection testing, commissioning of management, treatment and disposal of
biomedical waste project and operation maintenance of project during the period

xiii)

xiv)

xv)

xvi)

xix)

:or)

xxi)

xvii)

xviii)

JNDIA)PVT. LTD.

Cnnfd 4l-

of agreement as per CPCB rules.
For INSTR0ME

ector/Aulh. Sign,
TIFIq'R$Tq{



11.

,ocii)

xrciii)

::4::

approved form the concerned compete
required under the law.

considered as a breach of terrns and con
oi') Any major deviation in the project is required to be got conlirmed within ts daysform competent authority.
:orv) After the award of Ietter of intent

contractor has viol,ated any of the
contract shall be liable for canccll
penal action ngairrst the contractor
action shall also be initiated for fo
along with the initiating action for
associates/ employees.

'sn'i) 
All required safety messurcs in handling and disposal of Bio Medical waste shallhave to be provided and foliou/ed by the coniractor in conf"rmity- *itt, tt.prevailing t"aw.

']offii) State kvel Empowered Committee will be tJle competent authority forinterpretation of any clausc or conditions of this contract and interpretation
given by the committee wilr be and and binding on both the parties-- 

----

:ondii) Request for qrralifisation tec[nical bid documents and price/ financial biddocument, LoI & work order shall be tneated as part of this ;gr.h;;--
,nix) 

the
the
ncil

:otx) After the compl I be handed over to Municipal Council,Jhunjhunu by Machinery belongs to Coitactor ontyand after the contractor shall -trave full rights for
machinery.

)odl After sueceeeful operatloa of the Plant for 1 year, lacreagc of B%o on bqslc
rate for evety year of suoae$ful operetloa wlll be cdahslble l.c. efter I
year bado rato plua 3% of baslc rate3.

:orxii) Contractor will not operate the plant and do not provide sewices at National
Holidays (26ttt January, 156 August, 02na octobe., Hoti & Diwali) s Days in a
year

2. mplete the works b5r
d time fixed by the
the employer a sum

Employer as liquidated and ascertained
damages for the period during which the said works shall so remain or have

I

money otl:erwise payable to the contractor under tJ.is contract orFrom securit5l
deposit of the contractor or through PDI PVT. LID.

INS

Contd,..,5/-
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3.

4.

5.

6.

If the contractor stops management treatment and disposal of bio- medical

wastes and operation of plant withou

and maintenance Period and transpo
suspended.

The contractor shall execute seParate agree

provisions with institutions/ units- generatin
ihi" ug.."-"nt for perforzrance of requisite
basis of aPProved rates.

tor commits an act of barrkruptcy or

tor under the contract.

on expiration or terrnination of contract tlre contractor shall during the

execution or after tii" --pf"Uon of th works under this clause remove forn

the site as and *h;;;4ffi"J*itrri" such reasonable time as the employer or

authorized
machinery,
default the
remove and
costs incurred to the credit of the contractor'

T.Ifanydeductionritylepositonaccountofanyviolrationof
terrns anti,condit tratt trave to make good the cntire scflriry

a"p."it in its Rrtt deYs'

DISPUTE

/ employer and the contractor regarding
h"oi"a by the concerned State Level

; whose decision shall be frnal binding on

both the Parties.

("O"( l'r'ar'^1tn .



ib

JUDICIAL

G- qvqu u-" nl, -oJ!! eti glq! 9qpil"l re {tgrY 9t

e€tamP

Ff,F{qqa
Cerdficate No.

Certificate lssued Date

Account Reference

Unique Doc. Relerence

Purchased bY

DescriPtion ol Document

Property DescriPtion

Consideralion Price (Rs')

First PartY

Second PartY

Stamp DutY Paid BY

StamP DutY Amount(Rs.) only)

(CBWTFArea:Sikar,Churu,JhunjhunuDistrictArea)

nicipal Council Jhunjhunu,

l. This lease deed is made today on ...8*h.s:Y13.,......2017 in between Municipal council

Jhunjhunu & Nl/s Instromedix (Ind.ia) Pvt Ltd. For undevetoped land measuring 110 mtr' * 180

mtr" = lgg00 Sq. Mtrs. Situated in locality Khasra No 522 Derwala, Jhunjhunu Allotted to M/s

Instromedix (Ind.ia) Pvt Ltd for establishment of common Bio-Medical waste Treatment

IN-DL!IO24212547368P

06-Jun-2017 '11:09 AM

IMPACC (tvy dl7o88oil DELHU DL'DLH

suBl N-DLDL7o88o381 3360352491 1 7P

NSTROMEDTX INDIA PVT LTD

Article 5 General Agreemenl

Facility (cBwTF) @ Rs. 1.00/sq.m. Per annum for 20 Years Period. Provided that the

St tutory Alort:
ql The aullBnikt(,

of plant as per CPCB/RSPCB gui



Government of National Gapital Territory of Delhi

e-Stamp

lN-D130u2802tr12$XlP
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Please write or type below this line- -- - --- --- -

Z. The Municipal Council Jhunjhunu have full right to cancel the allotment at any time

entrepreneur violates any regulations ofthe contract. Entrepteneur shall pay ofRs. 198001

lease amount in advance every year, failing which suitable action shall be taken including

cancellation of lease deed.

B. Entrepreneur shall arrange for electricity, water & inside road etc. at his own cost However

road and electric line ehall be provided by the concern ULB up to plant side only for approach.

Entrepreneur shall make arrangement for the Tube well at his own cost, if required

concern ULB will arrange permission for the "'"'"#fl'ff I yiih, :f$P : E *l

AilBIffi" Mg. Director / Auth' Sign'
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llre Ctrrpelent Authorily
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4. No building or land tax shall be charged ftom the entrepreneur on the plant installed for the
purporc.

5. Entrepreneur ahall use the said land for egtablishment of CBWTT' only & it shall neither be
sold nor mortgaged for any purpooe in any caae.

6. After completion of lease period ontnepteneur ehall hand over the posrceeion of land to the
concerned munisipal body without any delay if he fails to do so the Munieipal Body have full
right to take over the poseession without any prior intimation.

7. Entrepreneur shall make all
the plant site at this cost &
Municipal Body.

to the develop plants, inside & all around
of the lease period these ehall be the property of

8. Entrepreneur's Bio Medical
District area covered by
competent authority.

For lltlS (rNDrAlPVT. LTD"

/ Au th. Sig n.

Authorized Signatory of Entrepreneur

exempted from Toll Tax in all the
'migeion for the arrangement with

-/
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SITE PLAN OF PLOT SITUATED IN KH. NO. 522, VILI.AGE-DERWALA
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No. flocl
'ld- tr,I1s Instrclnredix llndia)Pvt, I.ttl.-

10. Joshi Bagh. Sa.vyad ka Gatta.

I'onk trload Jaipur

Sub:- listablisttr:rcnt and Operation & tr'{aintenance ol'Cgmmon

Bio- i\4cclical \\'aste'l}ealment Facility (CBMW'I'F) on

"D[XX I l"' basis fur N'l uni cipal Clluur:i l J hut rl hrrntr (Sikar'

Churu;
Ref:- LOA No, '145-6? dated 26-l l -2015 & MOLI Dnlcd

05.05,2i] I 7 & your lattcr tlirted 21"08,2018

Muuicipal Clouncil Jhunjhurru .

natc- fffi119

Contmissioncr
l\'tun icipal Cou rt r:il,llru trji: uttu
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Managing Director
M/s Instromedix (India)Pvt. Ltd.,
10, Joshi Bagh, Sayyad ka Gatta,
T'onk Road Jaipur

Date- I L ^l^a1

:e of Common Bio- Medical Waste Treatment

fbr Municipal Council Jhunjhunu, Sikar and

Municipal Council Jhunjhunu
Date-

Sub:- Establishment and Operation & Maintenance of Common Bio-
Medical Treatment Facility (CBMWTF) on "DBOOT"
basis Council Jhunjhunu (Sikar, Churu)

944 date 26-lL-2015
05.05.2017
08.06.20r 7

As per subject and with referred letters the work for

Establishment and Operation &

Facility (CBMWTF) on

Churu has allotted to your firm. had been made on date 05.05.2017 between

M/s Instrornedix (lndia) Pvt. council Jhunjhun, and A lease deed also

nrade on 08 June 2017 fbr measuring I l0 mtr. x 180 mtr = 19800 Sq.

Mtrs. Situated in locality Khasra

Medioal Waste Treatment Facility

Derwala. for establishment of common Bio-

@ Rr. 1.00/Sq.m per annum for 20 Years

Period.

Further, due to administrative reasons Municipal council Jhunjhunu

has decided to drop the plan in council meeting dated 26.12.2017 agenda no. 3. In

accordarrce with council decisioru above mentioned lease deed on dated 08-06-2017 is to

be treated as canceled and to established (CBWTF), another land should be identified/

No.
Copy;-

l. PS to Hon'ble Minister LSG & UDH-Govt. ffRajasthan.

E:\xEN\Hindi rh
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of Rajasthan.

Secretary, LSG"
PS to Secretaly Medical & Health, Raj. Jaipur.
PS to Secretary Animal Hustrandry, Raj.Jaipur
PS to Secretary Environrrrent Deptt, Raj. Jaipur
PS to Spl. Secy. Medical & Health Departrnent Raj. Jaipur.
Member Secretary RSPCB, ttaj. Jaipur

I 0.Cornmissioner Municipal Council Sikar/Churu
I l.Chief Account officer, DLB
l2.Director, Medical & Health
l3.Chief Medical & Health
I 4.Chairman, M unici pal
l5.President, Private
l6.State Secy, Indian
I 7. District Collector,

Raj. Jaipur

I 8. Executive officer
19.Guard File

Association. Raj. Jaipur

E:\xEN\Hindi sh z.docx358

Commissioner
Municiptl Council Jhunjhunu
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MUNICIPAL COUNCIL JHUNJHUNU (RAJ.)
No. O's I 6
To
Managing Direetor
M/s Instromedix (India)Pvt. Ltd.,
402,4fr Floor, Gaurav Tower
MalviyaNagar Jaipur

Sub:- Establishment and Operation & Maintenance of Common Bio- Mefical Waste Treatnent

Facility (CBMWTF) on "DBOOT" basis for Municipal Council Jhunjhunu (Sikar, Churu)

Ref:- Your Letter No. 038 dated 19-06'2020

As per above cited subject and with referred letters the work for Establishment and Operation &

Maintenance of Common Bio- Medical Waste Treatment Facility (CBMWTF) on "DBOOT" basis for

Municipal Council Jhunjhwru, Sikar and Churu has allotted to your firm. A agreement had been made on

date 05.05.2017 benveen lWs Instromedix (India) P\rt. Ltd. and Municipal council Jhunjhuru and A lease

deed also made on 08 June 2077 for undeveloped land measuring 110 mtr. x 180 -j. : 19800 Sq' Mtrs.

Situared in locality Khasra No 522 Derwala, for establishment of common Bio-MedQ4l Waste Treatment

Facility (CBWTF) @ Rs. 1.00/Sq.m per ilmum for 20 Years Period. Due to administative reasons

Municipal council Jhunjhunu has been canceled above mentioned lease deed by order no I1193 dated 16-

0l-2019. Due to administrative reasons Municipal council Jhunjhunu has idgntifnd Another land

Khasara No. 201 instead of Khasara No 176. The Khasara No.__201 Whose Area dast.side"Length

200.00Mtr WeSf Side tenelh 193.6 North Side Length 60.00Mtr South Side Length 90.00 Mtr Total Area

10624.62 Sq. Mtrs. near MODA PAHAR Jhunjhunu to establishment of common bio medical waste

treatment plant. We will level the Depth of land up to Road level. We handover land after leveling,

construction of Boundary wall, Approach road to plant Boundary with street light & direction indicators.

land is ear-marked for common bio medical lvaste disposal. Tenders for Construction of compound wall

and approach road has uploaded.

Y<itr are directed to submit lease deed on Rs. 1000/- stamp paper alonwith Land Lease amount of

Rs. 10625/- in Advance (10624.62 Sq. Mtrs. X Rs. l/- per sq.mt.),

No.
Copy:-

l. Director Cum Joint Secretary, LSG.
2. District Collector, Jhunjhunu
3. Chief Engineer, DLB Jaipur
4. Guard File

Municipal Council Jhunjhunu
Date-

oxe-aa,fo&Lz

L
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-: LEASE DEED: -

and Jh

Jhunjhunu,

deed is made today ", 
..9.4. !#.."r..2023 inbetween Municipal

duncilpf Jlrunjhunu & Mls Instromedix (India) Pvt Ltd for undeveloped land measuring

10624.62 Sq. Mtrs. Situated in locality Khasra No 201 Near Moda Pahar, Jhunjhunu

,A.llotte{to M/s Instromedix (India) Prt Ltd for establishment of Common Bio- Medical

Waste T?eatment Facility (CBMWTF) @ Rs. 1.00/Sq.m. per annum for 20 years period.

Providef, that the entrepreneur fulfils all the regulation & conditions as per bid document
g MOdduring the constriction and operation of plant as per CPCB/RSPCB guidelines.

g

The Mu1icipal Council Jhunjhunu have full right to cancel the allotment at any time if
entreprgreur violates any regulations of the contract. Enteprendur shall pay ofRs' 10625/' '

as leaseoamount in advance €very year, failing which suiable action shall betaken

including cancellation of lease deed.
H

Entrepreneur shall arrange for electricity connection, arrangement for Tube well & inside

road et{ at this own cost however concerned ULB will alTangp permission for'the

arrangement with competent authority. Municipal Council Jhunjhunu will hand over land

after le$lthe depth of land up tg Road Level, construction of Boundary wall, Approach

Road to Plant Boundary with street light & direction indicators.
g
H

No building or land tax shall be charges from the entrepreneur on the plant installed for the

puryosS

B

.f,

i
ts

n
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6.

7.

8.

Entrepreneur shall use the said land for establishment of CBMWTF only & it shall neither

be sold not rnortgaged for any purpose in any case'

After cornpletion of lease period entrepreneur shall hand over the possession of land to the

concerned municipal body without any delay or he fails to do so the Municipal Body have

full right to take over the possession without any prior intimation'

Entrepreneur shall make all necessary arrangement to the develop plants, inside & all

arpun,cl the plant site at own cost & after compietion of the lease period these shall be the

property of lVltrniciPal BodY-

Entrepreneur's Bio MedicalWaste Collection vehicle rvill be exempted from Toll Tilx_in

all the District areas covered by the CBMWTF and ULB will an-ange permission for the

tffangement with compe'tent authority.
\

Authorized Si
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No. 3e3 tz/r/ztz"
To
Managing Director
lWs Instromedix (India)Pvt. Ltd.,
10, Joshi Bagh, SaYYad ka Gatta,

Tonk Road JaiPur

Sub:- Establishment and Operation & !4ein*'enanee of Cornnion Bio-

Medical Waste Treaiment Facitity (CBMWTF) on "DBOOT"

basis for Municipal Council Jhunjhunu (Sikar, Churu)

Ref:- Letter of Acceptan ce 9 44 date 26-ll -20 I 5 and letter No I I I 93

dated l6-01-2019

As per above cited subject and with referred letters the work for Establishment and operation &

Maintenance of Common Bio- Medical Waste Treatment Facility (CBMWTF) on "DBOOT" basis for

Municipal Council Jhunjhunu, Sikar and Churu has allotted to your firm. A agreement\iad been made on

date 05.05.2017 between l4s lnstromedix (tndia) Pvt. Ltd. and Municipal council Jhunjhun, and A lease

deed also made on 08 June 2017 for undeveloped land measuring I l0 mtr. x 180 *tl: 19800 Sq. Mtrs'

Situated in locality Khasra No 522 Derwala, for establishment of common Bio-Medical fiaste Treatment

Facility (cBwTF) @ Rs. 1.00/sq.m per annum for 20 Years Period. Due to administrative,reasons

Municipal council Jhunjhunu has been canceled above mentioned lease deed by order no I I193 dated 16-

0l-2019. Another land has identified as Khasara No 176 of Jhunjhunu area 0.50 hect. near MODA

pAHAR Jhunjhunu to establishment of common bio medical waste treatment plant. The land is year

marked for common bio medical waste disposal. Tenders for Construction of compound wall and

approach road has uploaded.

\* soon as possible.

No.
Copy:-

Please send your representative for inspection of land site and concern as

Date-

I; Directdi Cum .loint Seofetart, LSG.

2. District Collector, Jhunjhunu
3. Hon"ble Chairperson Municipal Council Jhunjhunu

4. Guard File
I

4at-
Commissioner

Municipal Council Jhunjhunu

NICIPAL C IL JHUN

E:\xEN\Hindi 5h 2.docx856
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ANACTION TAKEN REPORT

OF

IOINT COMMITTEE

NOMINATED OFFICIALS

1. SUB DIVISIONAL OFFICER, SIKAR - CHAIRMAN

2. CHIEF MEDICAL & HEALTH OFFICER (CM & HO) - SIKAR - MEMBER SECRETARY

3. REGIONAL OFFICER, MIASTHAN STATE POLLUTION CONTROL BOARD - MEMBER

4. COMMISSION, NAGAR PMISHAD - MEMBER

5. DIVTSION FOREST OFFICER (DFO), SIKAR _ MEMBER
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1. INTRODUCTION:

In Compliance of Divisional Commissioner, Sikar letter dated 18.09.2023, a team of
joint committee formed by District Collector, Sikar vide letter dated 21,.09.2023 to

verify the segregation, collection, transportation, disposal, treatment of Biomedical

Waste generated from private and government hospitals in the District Sikar.

2. ACTIONTAKEN:

Nagar Parisad Jhunjhunu has made MoU/Agreement for rate contract with M/s

Instromedix (lndia) Pvt. Ltd. on 05.05.2017 [Annex.- I) and granted consent to

collect Biomedical waste generated in all health care facilities in District sikar,

lhunjhunu and Churu vide letter dated 07.09.201.8 (Annex-Ill. A Common

Biomedical Waste Treatment Facility (CBWTF) is proposed at fhunihunu for

disposal of Bio-medical waste generated from Health care Facilities operated in

District Sikar, fhunjhunu and Churu. A agreement has been made on Og.06.Z0tT for
the land situated at Khasra No. 522 Derwala for establishment of CBWTF. Due to

Administrative reasons Municipal Council, Jhunjhunu has been canceled above

mentioned Lease Deed. Another land has identified at Khasra No. 176, Near Moda

Pahar, fhunihunu was also canceled due to Administrative reasons. Municipal

Council, fhunjhunu has identified another land Khasra No. 201, Moda pahar,

Jhunjhunu total area 10624 SQMTR to establishment of Common Biomedical Waste

Treatment Plant (CBWTF). Nagar Parisad, fhunihunu has made Agreement with M/s

Instromedix (lndial Private Limited for Establishment and Operational &
Maintenance of Common Biomedical Waste Treatment Facility (CBMWTF) on

"DB00T" basis on 04 Sep. 2023 and work in progress. (Annex.- III)
All the Health Care Facilities (Hospital, Nursing Home, Clinic, pathological lab, etc.)

covered under Biomedical Waste Rules 2016. HCFs applied for authorization and

consent online with prescribed fee and Membership of CBMWTF operating farm

M/s Instromedix flndial Pvt. Ltd.

In compliance District collector, Sikar order, ioint committee make surprise visit of
Government & Private Hospitals and Municipal Solid Waste disposal site at Nani

Beed. Details of the visit are as below:-

2lPage
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I.

II.

This is a 300 Nos. bedded capacity hospital and having valid authorization

and consent to operate ofthe State Pollution Control Board. Hospital is using

proper colour coded bins & poly begs for storage of Bio-medical Waste,

having adequate size of storage site, using bar codin& maintaining record.

Hospital is having valid membership of CBWTF operated by M/s

Instromedix (lndia) Pvt, Ltd. As per representative of the hospital, Bio-

medical Waste is collected by the company regularly.

This is a 100 Nos. bedded capacity hospital and having valid authorization

and consent to operate ofthe State Pollution Control Board. Hospital is using

proper colour coded bins & poly begs for storage of Bio-medical Waste,

having adequate size of storage site, using bar coding, maintaining record.

Hospital is having valid membership of CBWTF operated by M/s

Instromedix (India) Pvt, Ltd. As per representative of the hospital, Bio-

medical Waste is collected by the company regularly.

Neeria Hospital. Sikar

This is a 50 Nos. bedded capacity hospital and having valid authorization

and consent to operate ofthe State Pollution Control Board. Hospital is using

proper colour coded bins & poly begs for storage of Bio-medical Waste,

having adequate size of storage site, maintaining record. Hospital is having

valid membership of CBWTF operated by M/s Instromedix (India) pvt, Ltd.

As per representative of the hospital, Bio-medical Waste is collected by the

company regularly.

This is a 1.00 Nos. bedded capacity hospital and having valid authorization

and consent to operate ofthe State potlution Control Board. Hospital is using

proper colour coded bins & poly begs for storage of Bio-medical Waste,

having adequate size of storage site, maintaining record. Hospital is having

3lPage
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valid membership of CBWTF operated by M/s Instromedix (lndial pvt, Ltd.
As per representative of the hospital, Bio_medical Waste is collected by the
company regularly.

This is a 100 Nos. bedded capacity hospital and having valid authorization
and consent to operate ofthe State pollution Control Board. Hospital is using
proper colour coded bins & poly begs for storage of Bio_medical Wastg
having adequate size of storage site, maintaining record. Hospital is having
valid membership of CBWTF operated by M/s Instromedix (lndia) pvt, Ltd.
As per representative of the hospital, Bio_medical Waste is collected by the
company regularly.

u.
MSW site operate by Nagar parisad for disposal of Municipal Waste was
visited by the team, at the site no Biomedical waste was observed with
Municipal Waste. Representative of Nagar parisad was directed to ensure
not to collect and disposed Biomedical Waste with Municipal Waste.

During discussion following recommendations were made:_

1' A committee for management of Biomedicar waste sha be constituted at a
PHC,s/GHCs/SDHs/DH and all private Health care Facilities and details of the
same shall be shared with the cMHo and Rajasthan pollution control Board.

2. BMw committee so formed shall submit any issues rerated to treatment,
transportation and colrection of Biomedicar waste from GBWTF i.e. M/s
Instromedix lndia private Limited to the concerned CMHO and RSpCB.

3' All Health care Facilities shall follow the collection, segregation of BMW as per
provisions envisaged under BMW Rules 2016 and its subsequent amendments

as on today.

4. A ioint committee from officiars of cMHos, RSpcB, and Nagar parishad, Shall be

formed, which will inspect the Health care Facilities on a random basis and

check the arrangements made for proper Collection, Treatment, Transportation

4lpage
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and Disposal of BMW. tn case of nny non-compllances observerl dur
concerned doparlment l,e. Nagar Parlshatl, CMIIO antl R.SPCB ,holl ,nt 

I '''"'(f flctl0n
agalnst the defaultcrs as per the provlslons and relevant sections nf tha Arts.

5' Forest Dcpailment shall cnsurc that no B,tlw shatl be disposed/burnr on [oresr
land.

6' A detaitetl survey be crrrled out to ldentlfy health care facrllries yrhirh 
;rre

operatlve lvi thou t duc perrn ission/consen t from concern ed departmcn 
r s.7' Survcy of those health carc facilities/0PD ccnters be atso carrier, out

subscquenily rvhlch arc running wlthout permission and disposing generated
biomedical waste along n'ith municipal solirt rvastc. A suitable action ryhich
lncludes ctosure of such centers antl lmposition of penalries agalnst those
cBnters shall be Initiated by the Nagar Parisatt, ,tspcB anrJ clrlllp. N.rgar
Parishad shatl also ensure not to collect Blo-medical waste rvith Municipal solid
Waste.

B' cBslwrF responsible for collection, Treatment, Transportatron and Treatmenr
of Blomedicat waste shall be instructed to coordinatc with the commlrtee and
collect the tsMw from each HCF on regularly. complalnt receivcd against thecBMwrr shall be vlewed serlously and stern action shall be initiated by the
commiree if found vlolatlng thc norms.

9. A common Biomedicat waste Treatmont Facirity for District sikar, fhunjhunu &
churu rs proposed at fhunjhunu for disposar of BMrv generated from HcFs .
Nagar parrshad, Jhunjhunu sha[ erpedire the proccss for establishment o[
CBWTF,

RO,

affit-m rgru {+r'eq lluii;l
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Latitude: 27.604119
Longitude: 75.15178i
Altitude: 4O8 3!1 m
Accuracy: 12.6 m
I inte : 12-1 4 -2023 1 5 :12
Note: neerja hospital
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